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I

This is the second inning by the cBpplicant

praying that in vievi of the Supreme Court judgment

the respondents may be directed to recount the seniority

of the applicant from the date of feis initial appointment 

i .e .  from 22 .1 .88 , and the order passed bythe Senior

Administrative Officer dated 20.2,90 be quashed / by v^hich 

the applicant was trated to be regular w .e .f . 2i,9 .88  

at New Delhi and his request for treating himto have 

been appointed on regular basis as Stenographer Grade I I I  

vj.e.f. 22 .1 ,80 has been considered by the Division and 

not agreed to* He has also claimed tbe difference of 

arrears of salary from 1.1.87 to 22.9,88 and the period 

of reversion to be counted as period of service as 

Stenpgrapher,

The applicant was selected by the department

Selection Board, after being sponsored by the feiployment 

Exchange and is working since 22« 1*1980 on adhoc basis

with the condition that his appointment will be terminated 

whenever eligible candidate is spSinsored bylhe Staff 

Selection Commission. Even though the GendidatSs from
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Staff Selection Comraission were not available, the 

applicant was removed from the post of Stenographer,.and 

has been offered tlie post of Clerk, andttie otl-o: candidates 

v̂ ho 'î êre appointed alongwith him, were £egularisea but 

even then the applicant' s services were <term inat^, vjithout 

fulfilling the condition- precedent for such ter-mination*

The D .P .G , tested him■in'Efficiency Bar test aS a 

Stenographer and recommended that he may be promoted 

to the higher grade. The applicant made representation for

absorption as regular stanographer but- the retjresentation 

boreno result and he was spared to join duty as L ,D .G ,

on 1 .12 .1986 / He was threatened that if he clid n o t  join

as a Clerk his sex-Vices as a Stenographer wili be

terminated, so he joined his duties as L .D ,C . ^t this 

. stageIhe applicant filed O.A . No. 226 of 1987 which was 

decided on 31st May, 1990 taking into consideration the

pleas raised by.1;he applicant and it was observed that 

in view of the fact that the applicant was working for. 

nearly 7 years on adhoc stenographer and who was found 

qualified by the Staff Selection Commission, hisposting 

as L .D .C . on being regularised in service visits him vjith 

evil consequences. There are no sufficient reasons to 

indicate or to support, the; fact, of his .absorption as L.D<.-C. 

In the ■ reply the respoBdents have not brought out any 

specific circumstances why the applicant we,s iSiot regularised

as a Stenographer when two of his colleagues who were 

appointed a little earlier than him were .;Eegularised

It f
even w iliiout being subjected to an examination. They were



I
i^egularlEed purely on the basis of th

: . "  ® ^®̂ on5n:iendationi

Of the s t a «  s e l e c u .  C :™ i,3ion.«e therefore, do . 

not find any good reason to deny the , 

the applicant for tegular absorpt

We, howeV'

prayer made by 

ion as a Stenographer.

■er reject the prayer that he »hould be considered

to have been appointed to the
post from January, 1987.

Ha Will be considered f6r absorption as a Sttnographer 

w^th i^^ediate effect and will be liable to be paid the 

salaries from the dafc he takes over.

3. Both the parties subnitted to this judgmeBt.

After the judgment, the applicant was transferred to 

Delhi and his servicesvere regularised as grade I I I  

Stenographer and in the graflation list his name was placed, 

at serial No, 48 3Bd accordincf to the applicaiat smt, Barui

Rani Bose and Smt, Nanita Chopra who joined the services

and failed in the SSC examiaation 
just a little earlier/have been placed at serial No. 18

and 19 respectively and thus the order passed by the

Tribuaal has wot beea fully implemeBted,

4  ̂ The respoT^tots have opposed the application

aad have coatended th atthe  applicait's eiatire case 

has beea coasidered in the earlier application and 

this application is not maintaiteable.

5  ̂ The question vjas decided by the Tribunal

earlier and the applicant was to be absorbed from tte 

date of judgment asd his seniority A® f i x e d

coasidetatioB

I
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that he was absorbed oa ''31.5*90 and not oia subsequent 

date. No order as to costs.

Vice Chairmara.

Shakeel/- LuclcfeOws Dated 16.12*92


